Public Notice in Form XIll of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Thane
& Office of the Competent Authority
Under Section 5A of the Maharashtra Ownership Flats Act, 1963.

First floor, Gavdevi Bhaji Mandai, Near Gavdevi maidan, Gokhale Road, Thane (W) 400 602.
E-mail :- ddr.tna@gmail.com Tel :- 022 2533 1486

No.DDR/TNA/ Deemed Conveyance/Notice/27776/2023 Date: - 27/06/2023
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the
Promaotion of construction, Sale, Management and Transfer) Act, 1963

Application No. 359 of 2023

Applicant :- Devdaya Park Co-op. Housing Society Limited
Address : - Pokharan Road No. 1, Opp. J. K. Gram, Thane 400606.

Versus
Opponents : - 1. M/s. Devdaya Construction Company, (Partnership Firm)
2. Mr. William Francis Rebello 3. Mrs. Bearice Francisca Rebello 4. M/s.
Navjivan Bobin Industries, Worli 5. Amrit Banaspati Co. Ltd., Ghaziabad 6.
New Prahlad Mills Ltd., 7. Amrit International Ltd. 8. Mr. Devang Patel 9. Mr.
Satish Gawand 10. Mrs. Shobha S. Bajaj 11. Mr. Harish M. Gohil. Take the
notice that as per below details those, whose interests have been vested in the said
property may submit their say at the time of hearing at the venue mentioned above.
Failure to submit any say shall be presumed that nobody has any objection in this
regard and further action will be taken accordingly. The hearing in the above case
has been fixed on 10/07/2023 at 12:30 p.m.
Description of the Property :- Mouje Pokharan Road No. 1, Tal.- Thane, Dist-Thane.

Survey No./CTS No. Hissa No. | Total Area Sq.Mtr

5097.51 sq.mtrs.

Final Plot No. 4, TPS 1 -
Sd/-
District Deputy Registrar,
Co-operative Societies,Thane.

(Dr. Kishor Mande)
& Competent Authority, U/s 5A of the MOFA, 1963.

IN THE PUBLIC TRUSTS REGISTRATION OFFICE
GREATER MUMBAI REGION, MUMBAI
SASMIRA COLLEGE, SASMIRA BHAVAN, WORLI, MUMBAI 400030
PUBLIC NOTICE FOR ENQUIRY

CHANGE REPORT NO. ACC VII/5744/2022

THE MAHARASHTRA PUBLIC TRUST ACTS 1950

Filed by: Mr. Eugene D'Monte

In the matter of "THE ASSOCIATION OF HEADS OF

ANGLO- INDIAN SCHOOLS IN INDIAN"

P.T.R No. F-668/MUMBAI

All Concerned having interest

Whereas the Reporting Trustee of the above Trust has filed a Change Report under Section
22 of Maharashtra Public Trust Act 1950 for addition and deletion of the below Managing
Committee members in reference to the above named Trust and an inquiry is to be made by

4 Friday 30 June 2023

Edelweiss| ECL

Ideas create, values protect

e

ECL

S IRl Registered Office: Tower 3, Wing 'B’, Kohinoor City Mall,
Kohinoor City, Kirol Road, Kurla (West), Mumbai 400070.

APPENDIX IV
POSSESSION NOTICE

FINANCE LIMITED

Whereas, the undersigned being the Authorized Officer of ECL Finance Ltd. (ECL) under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers conferred under section 13(12) read with
Rule 3 of the Security Interest (Enforcement) Rules 2002, issued Demand Notice(s) dated 20th April, 2023, by the Authorized
Officer of the company to the Borrower(s)/ Co Borrower(s) mentioned herein below to repay the amount mentioned in the notice
within 60 days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice is hereby given to
the Borrower(s)/ Co Borrower and the public in general that the undersigned has taken the Symbolic Possession of the property
described herein below in exercise of powers conferred on him under Sub- Section (4) of the Section 13 of the said Act read with
Rule 8 of the Security Interest Enforcement rules, 2002. The borrower’s attention is invited to provisions of sub- section (8) of
section 13 of the Act, in respect of time available, to redeem the secured assets. The borrower in particular and the public in general
are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of ECL for an
amount as mentioned herein under with interest thereon.

3. Sushil Kumar Agarwal
4. Sumandevi Sushil

(Co-Borrowers And Co-
Applicants)

Name of Borrower(s)/ Demand Notice - Date of
Co-Borrower(s) date and amount Description of secured asset Fg\?fnehsuslli%')'

(Loan A/c No. 20.04.2023 Description of Secured Property

LANDSLE0000075414) And Flat No.1202A admeasuring 700 square feet built up area and

1. Vayudoot Multiservices Rs. Flat No.1202B admeasuring 480 square feet built-up area
Private Limited 64,07,578.71/- | aggregating to 1180 square feet built-up area on the 12th floor

(Borrower & Applicant) (Rupees Sixty of the building No.2 known as "Orchid" forming part of Vasant

2. Shankey Sushilkumar | Four Lakhs Seven | Valley Orchid Co-operative Housing Society Limited situatedat | 28th
Agarwal Thousand Five Vasant Valley, Film City Road, Malad (East), Mumbai-400 097 June 2023

Hundred Seventy

Agarwal Egnh; ggisgvr:;;y building was constructed in the year 1999 and consists of stilt
5. Alisha Bhambhani due as on plus 17 upper floors with lift facility.

19th April, 2023.

bearing C.T.S No. 104B of Village- Dindoshi, Taluka-Borivali
within the Registration District Mumbai Suburban. The said

Note: This schedule is more preciously described in the Gift
Deed dated 02-05-2018 registered with the Office of Joint-Sub
Registrar Borivali No.8 bearing number BRL8/3937/2018.

Place : Mumbai
Date : 30.06.2023

Sd/- (Authorized Officer)
For ECL Finance Limited

PUBLIC NOTICE

Shri Navinchandra Premchand Jhaveri is the
Lawful Tenant and Occupier of Tenanted
Room No. 9 lying and situated at “Bhagat
Ashram” 235/37, Walkeshwar Road, Malbar
Hill, Mumbai-400006. (“Said Premises”)
That Shri Navinchand Premchand Jhaveri by
way of internal family arrangement and with
consent of his immediate legal heirs/Family
members is desirous to permanently Transfer
his Tenancy rights solely and absolutely in
favor of his daughter “Sushma Navinchandra
Jhaveri” in confirmation with the Landlords /
Owners of the said property.

The Landlords / Owners of Bhagat Ashram
hereby invites claims and objections from any
other legal entities or other claimants /
objector or objections to the proposed transfer
of the Tenancy rights in the Capital / property
of said premises within a period of 15 days
from the publication of this notice., with copies
of such documents and other proofs in
support of his / her / their claims / objections
for such proposed transfer of Tenancy. If no
claims / objections are received within the
period prescribed then under such event the
Landlords / Owners of Bhagat Ashram shall
be free to deal with the Tenancy rights and
interest of the said Tenanted Room Premises
considering the proposed desire of Shri
Navinchandra Premchand Jhaveri.
Objections to be conveyed To Mr. Narendra
Shankarlal Bhagat 235/37, Bhagat Ashram,
3rd floor, Walkeshwar Road, Mumbai -
400006.

Place: Mumbai

Date: 30th June 2023

Ld. A Charity Ci i vil i viz.
To The Delete the Names Following Person | To Record The Names Of The Following Person
As of i i From | Persons As i i

Schedule-l Extract Of The Applicant, Trust For
The Tenure of 2019-2020.

1.Mr. Roy C. Robinson (President)

Add: C/O. Principal, Bishop Cotton Boys School,
Shimla, Himachal Pradesh.

2.Mr. Kevin Dominic Pope (Vice-President)

Add: C/O Principal, The Frank Anthony Public School,

On Scheduled -1 Extract Of The Trust For The
Tenure Of 2020-2021.

1.Mr. Kevin Dominic Pope (President)

Add: C/O Principal, The Frank Anthony Public School,
Bangalore, and Karnataka.

2.Mr. Richrd Gasper (Vice-President)

Add: C/O Principal,St. Augustine's Day School,

P S

EOuiEas

Small Finance Bank LTD

EQUITAS SMALL FINANCE BANK LTD.

(FORMERLY KNOWN AS EQUITAS FINANCE LTD)
Registered Office: No.769, Spencer Plaza, 4th Floor, Phase-ll, Anna Salai, Chennai, TN - 600 002.
# 044-42995000, 044-42995050

Bangalore, and Karnataka.

3.Mr. David Hilton (Secretary And Treasurer)

Add: C/O Principal, Hilton's School, Majra, Dehradun,
Uttarakhand

4.Mr. Paul Machado (Member)

Add: C/O Principal, Campion School, Mumbai,
Mahrashatra.

5.Mr. Richrd Gasper (Member)

Add: C/O Principal, St. Augustine's Day School,
Kolkata.

Mumbai, Maharashtra

3.Mr. David Helton (Secretary And Treasurer)

Add: C/O Principal, Hilton's School, Majra, Dehradun,
Uttarakhand

4. Mr. Terence Ireland (Member)

Add: C/O Principal St. James School, Kolkata,

5. Mr Eugene D'monte (Member)

Add: C/O Principal St. Peter's School, Mumbai,
Maharashtra

Interest (Enforcement) Rules, 2002.

This is to call upon you to submit your objections or any evidences if any, at the above office address
within 30 days from the date of publication of this notice in written. If not received anything within
given period, the inquiry would be completed and necessary orders will be passed. If no objections .
are received within stipulated time then further inquiry would be completed and necessary orders fromthe f0||0W|ng borrowers.

will be passed.

This Notice given under my hand and seal of the Joint Charity Commissioner, Greater Mumbai Borrower/s & Guarantor/s Name & ‘

Region, Mumbai on this date 25/05/2023. .-, sd/-
R SUPERINTENDENT (J) Address Total Due + Interest from

Public Trusts registration office R
Greater Mumbal Region, Mumbai 1. Mrs.Nagamma Narayan Lagishetty

2. Mr.Thirupathi Narayan Lagishetty
Both are residing at No.1149, Muda
Building, New Varalaxmi Hotel Sonarpada
New Kaneri Vidayashram Tal.Bhiwandi
Dist.Thane

Loan Account No.- VLPHANDR0001696
Claim Amount Due Rs.1240809/- as on
04-04-2019 with further interest from
05-04-2019 with monthly rest, charges and

Public Notice in Form Xl of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Thane
& Office of the Competent Authority
Under Section 5A of the Maharashtra Ownership Flats Act, 1963.

First floor, Gavdevi Bhaji Mandai, Near Gavdevi maidan, Gokhale Road, Thane (W) 400 602.
E-mail :- ddr.tna@gmail.com Tel :- 022 2533 1486

No.DDR/TNA/ Deemed Conveyance/Notice/27820/2023 Date: - 28/06/2023
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the
Promotion of construction, Sale, Management and Transfer) Act, 1963 costs, etc., (Total Outstanding being

I SALE NOTICE FOR THE SALE OF IMMOVABLE PROPERTY I

E-Auction Sale Notice for the sale of immovable assets under SARFAESI Act, 2002, R/w rule 8(6) of Security

Notice is hereby given to the public in general and in particular to the Borrowers, Co borrowers and Guarantors that
the below described immovable property mortgaged to the Secured creditor, the physical possession of which has
been taken by the Authorised Officer of Equitas Small Finance Bank Ltd., will be sold on 19-07-2023 “AS IS WHERE
IS” “AS IS WHAT IS CONDITION" for recovery of below mentioned amount due to Equitas Small Finance Bank Ltd.,

Description of the Immovable Property

All the piece and parcel of residential flat no.2 of the building on 2nd floor
Muda Building bearing M.H.No.1149 Constructed on land bearing Survey
No.48 Hissa No.22 Paiki, Situated lying and bearing at Muaje Kamatghar,
New Kaneri Tal.Bhiwandi Dist.Thane. Together with all buildings and
structure attached to the earth or permanentl
attached to earth, both present an
rights annexed thereto.
Reserve Price:

0,000/-

nt Arolkar: 9969261176
Shailesh : 8652234585

eposit: Rs.1,95,000/-

PUBLIC NOTICE

Notice is given to all concerned
that my client MR. MAHESH
RAMJI JETHVA, is present
owner of Room No. C-7, Charkop
(1) Amrapali CHS LTD; Plot No.
203, RSC 7, Sector 2, MHADA
Layout Charkop Kandivali (west)
Mumbai -400 067.

Also note that the original
Allotment  Letter, Possession
Letter issued by the Maharashtra
Housing & Area Development
Authority in favour of original
allottee MR. BHASKAR
KANTILAL SHAH pertaining
to the said Room is lost/misplaced
by my client.

All person/s having any claim/
interest in the said property or
any part thereof on account of the
transfer of right, title and interest
of MR. MAHESH RAMJI
JETHVA by way of inheritance,

nd all easamentary / mamool

Application No. 364 of 2023 Rs.2898826/- as on 23-06-2023). /

Applicant :- Vikas Industrial Premises Co-op. Housing Society Limited 1.
Address : - Near Sai Baba Mandir, Railway Crossing Road Phatak,
Bhyander (East), Tal & Dist. Thane - 401105
Versus

Opponents : - 1. M/s Vikas Inadustrial Development Corporation A Partership
Firm 2. Rose Dumingbai Lawrence Ludrik 3. Barnat Lawrence Ludrik 4. Polly
Lawrence Ludrik 5. James Lawrence Ludrik 6. Nolas Lawrence Ludrik 7.
Jules Lawrence Ludrik 8. Shibal Jfaylin Cuthino 9. Kasi B Gil 10. Rittin Attar
Disoza 11. Lawrence Francis Gomes 12. Sherly Melvin Gomes 13. Modwin
Melvin Gomes 14. Jennifer Melvin Gomes 15. Rufina Valtor Gomes 16. Blosi
Valtor Gomes 17. Nyutam Moras Disoza 18. Mary Rita Fernandes 19. Quinny
Silveira 20. Valdeen Moras Disoza 21. Moldina Jojaf Gom 22. Seli Jojaf Gom
23. Kashal Jojaf Gom 24. Wadzhina Jojaf Gom 25. The Estate Investment
Co. Pvt. Ltd. Take the notice that as per below details those, whose interests have
been vested in the said property may submit their say at the time of hearing at the
venue mentioned above. Failure to submit any say shall be presumed that nobody
has any objection in this regard and further action will be taken accordingly. The
hearing in the above case has been fixed on 11/07/2023 at 12:30 p.m.
Description of the Property :- Mouje Pokharan Road No. 1, Tal.- Thane, Dist-Thane.

Mrs.Sunita Raja Rao
W/o. Mr. Raja Rao

2. Mr.Raja Udaya Rao
S/0. Mr.Udaya Rao
Both are residing at

19£12-2018 with further interest from
1-12-2018 with monthly rest, charges and
costs, etc., (Total Outstanding being

Flat No.132 adm.395 Sq.feet on the 3rd Floor of the Building Known as
"OM SAI APARTMENT" on the land bearing S.No.4, H.No.2B, at Village
Piswali & Sub-Registration District Kalyan & Registration District
Thane.Together with all buildings and structures attached to the earth or
permanently fastened to anything attached to earth, both present and
future and all easamentary/mamool rights annexed thereto.

together with all buildings and Structure attached to the earth or
permanently fastened to anything attached to earth, both present and
future and all easasmentary/mamool rights annexed thereto, and the
boundaries of the said land are as follows.

Reserve Price: Rs.8,80,000/-
Earnest Money Deposit: Rs.88,000/-
Contact Names:
Anant Arolkar: 9969261176 Roshan : 9768427896

Survey No./CTS No. Hissa No. Total Area Sq.Mtr Rs.1220171/-as on 23-06-2023).
59/101 1b 4710.00 sq.mtrs.
59/101 4 830.00 sq.mtrs.
60/107 3 4030.00 sq.mtrs.

4
9570.00 sq.mtrs. /]
Sd/-

Date :29.06.2023
Place: Thane

Date of Auction: 19-07-2023
For detailed terms and conditions of the E-Auction sale, please refer to the link provided in
www.equitashank.com & https://sarfaesi.auctiontiger.net

Equitas Small Finance Bank Ltd

Authorized Officer

Total
(Dr. Kishor Mande)
District Deputy Registraf,

la Co-operative Societies,Thane.

& Competent Authority, U/s 5/\0 he/MOFA, 1963.

\'d

“FORM A”
PUBLIC ANNOUNCEMENT

(Under Reguiation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Pracess for Corporate Persons) Regufations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF TANISHI TRADEWELL PRIVATE LIMITED

RELEVANT PARTICULARS
1[Name of the Corporate Debtor TanishiTradewell Private Limited.
2| Date of incorporation of corporate 23-04-2013
debtor
3 | Authority under which corporate RoC-Mumbai

debtor is incorporated / registered

~

Corporate Identity No. / Limited Liability {U74120MH2013PTC242324

Identification No. of corporate debtor

Room No 27, Mata Ram Devi Niwas, N S
Road, Mulund West Mumbai MH 400080

Address of the registered office and
principal office (if any) of corporate
debtor

2]

=)

Insolvency commencement date in Date of order 28-06-2023

respect of corporate debtor

=

Estimated date of closure of

E ( 24-12-2023 (180 Days From the date
insolvency resolution process

of receipt of Order)

Name and registration number of the
insolvency professional acting as
interim resolution professional

Name:-Mr. S. Gopalakrishnan
REG.No.:-IBBI/IPA-002/IP-N00151/2017-
18/10398

Address and email of the interim
resolution professional registered
with board

©

Address:- 203, The Ghatkopar Nilkanth CHS,
Jethabhai Lane, Ghatkopar East, Mumbai
-0007. Email:gopi63.ip@gmail.com

Address and e-mail to be used for [Address:-203, The Ghatkopar Nilkanth

10 X R X
correspondence V\(Ith the interim  |CHS, Jethabhai Lane, Ghatkopar East,
resolution professional Mumbai-0007 Email: tanishi.cirp@gmail.com
11|Last date for submission of claims | 13-07-2023

2 Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

Not Applicable.

=

=

3| Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable.

https://ibbi.gov.in/home/downloads
Physical address: As per point 10
(b) Not applicable as per information
available with IRP till date

4/ (a)Relevant Forms and
(b)Details of authorized
representatives are available at:

=

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the M/s.
TanishiTradewell Private Limited on 28th June, 2023.

The creditors of M/s. TanishiTradewell Private Limited, are hereby called upon to
submit their claims with proof on or before 13-07-2023 the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic
means.

Afinancial creditor belonging to a classes listed against the entry No. 12, shall indicate
its choice of authorised representative from among the three insolvency professionals
listed against entry No.13 to act as authorised representative of the class [specify
class] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties. SD/-

S. Gopalakrishnan
Interim Resolution Professional
1BBI/IPA-002/IP-N00151/2017-18/10398

Place : Mumbai
Date 30-06-2023

Public Notice in Form XIII of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Thane
& Office of the Competent Authority
under section 5A of the Maharashtra Ownership Flats Act, 1963
First floor, Gavdevi Bhaji Mandai, Near Gavdevi Maidan, Gokhale Road, Thane (W)-400 602
E-mail:- ddr.tna @ gmail.com Tel: 022-2533 1486

No.DDR/TNA/ deemed conveyance/Notice/27812/2023 Date :- 28/06/2023
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the
Promotion of construction, Sale, Management and Transfer) Act, 1963

Application No. 363 of 2023.

Applicant :- Om Vrundavan Co-Operative Housing Society Limited,

Add : Hutkesh, Near GCC Club, Mira Bhayandar Road, Mira Road (E.), Tal.

& Dist. Thane - 401107

Versus
Opponents :- 1. Shri Ayodhyanath Pandurang Patil, 2. Smt. Bansibai
Vasudeo Patil, 3. Smt. Usha Janardhan Mhatre, 4. Shri. Dwarkanath
Pandurang Patil, 5. M/s. Shyam Construction, 6. Evergreen City Phase-
2A-B Co op. Housing Society Ltd., 7. The Estate Investment Com. Pvt.
Ltd., 8. Shri. Vijay Desraj Saini Take the notice that as per below details
those, whose interests have been vested in the said property may submit their
say at the time of hearing at the venue mentioned above. Failure to submit
any say shall be presumed that nobody has any objection in this regard and
further action will be taken accordingly. The hearing in the above case has
been fixed on 11/07/2023 at 12.30 p.m.
Description of the Property - Mauje Mira Road, Tal. & Dist. Thane

Area
718.14 Sq. Mtrs.

Hissa No.
1/A (Pt)

Survey No.
77

Sd/-
(Dr. Kishor Mande)
District Deputy Registrar,
Co.Operative Societies, Thane &
Competent Authority U/s 5A of the MOFA, 1963.

Public Notice in Form XIIl of MOFA (Rule 11(9) (e))
District Deputy Registrar, Co-operative Societies, Thane
& Office of the Competent Authority

Under Section 5A of the Maharashtra Ownership Flats Act, 1963.

First floor, Gavdevi Bhaji Mandai, Near Gavdevi maidan, Gokhale Road, Thane (W) 400 602.
E-mail :- ddr.tna@gmail.com Tel :- 022 2533 1486

No.DDR/TNA/ Deemed Conveyance/Notice/27757/2023 Date: - 23/06/2023
Application u/s 11 of Maharashtra Ownership Flats (Regulation of the
Promotion of construction, Sale, Management and Transfer) Act, 1963

Application No. 355 of 2023

Applicant :- Om Gurudev Co-op. Housing Society Limited
Address : - Suvery No-10A, Hissa No. 5. Plot No. 1, Belavli,

Badlapur (West), Tal. Ulhasnagar, Dist. Thane.

Versus

Opponents : - 1. M/s. Yashashri Construction Through Partner 1) Milind
Martand Kulkarni 2) Bharti Akshaykumar Gajre 3) Chandrashekhar
Devidas Joshi 4) Krushanaji Vishwnath Hinge 5) Rajendra Krushnaji
Hinge 6) Jitenra Krushnaji Hinge. Take the notice that as per below details
those, whose interests have been vested in the said property may submit their
say at the time of hearing at the venue mentioned above. Failure to submit any
say shall be presumed that nobody has any objection in this regard and further
action will be taken accordingly. The hearing in the above case has been fixed
on 11/07/2023 at 12:30 p.m.
Description of the Property :- Mouje Belvali, Tal.- Ambernath, Dist-Thane.

Survey No./CTS No. Total Area Sq.Mtr
District Deputy Registrar,

10A 467.00 sg.mtrs.
‘g Co-operative Societies,Thane.

Sd/-
& Competent Authority, U/s 5A of the MOFA, 1963.

Hissa No.
5 (Part)

(Dr. Kishor Mande)

ESHHIHAM ﬂ

MONEY WHEN YOU NEED IT MOET

easement, reservation,
maintenance or any personal /
bank/financial institution etc.
having any right, title or interest
by way of sale, mortgage, lease,

lien, gift, tenancy, ownership
etc. pertaining to the said Room
otherwise ~ howsoever  is/are

hereby requested to inform and
make the same known to the
undersigned in writing, together
with supporting documents in
evidence thereof — within 14
(fourteen) days from the date of
publication of this notice hereof
at office address, failing which
the claims or demands, if any, of
such person or persons will be
deemed to have been abandoned,
surrendered, relinquished,
released, waived and given up,
ignoring any such claims or
demands and no subsequent
claims or demands will be
entertained and/or for which my
clients shall not be responsible.

Place: Mumbai
Date: 30.06.2023.
Sd/-

Adv. Sumitra Lahu Bhalerao
Advocate, High Court,
D-43/165, Jeevandeep CHSL
Sector-1, Charkop, Kandivali
(W), Mumbai - 400 067
Mobile : 9325723844.

Shriram Finance Limited

ACTIVE TIMES

Notice is issued on behalf of my client Mrs. Shakuntala
Rambabu Pandey who is the owner of schedule fiat. Post
death of Mr. Rambabu Indrapal Pandey the subject flat was
devolved unto his wife Mrs. Shakuntala Rambabu Pandey
vide Transfer Lefter dated 18.01.2022 issued by MHADA.
Any person/ heirs or organization with any claim or inferest
in the property is/ are requested to contact my office within
seven days of the publication of this nofice. If no claim is
made within seven days, my client will proceed with
markefable and absolute flle o the property, free from
encumbrances.
Schedule of the Property! Flat:

Flat No. 304, A-Wing, Building No. 9, New Dindoshi Nisarg
C.H.S. L., New MHADA Colony, Malad (E), Mumbai- 400097
Dated this 30th day of June, 2023 s

Adv. Bavadeepika Shetty (Advocate High Court)
Gala No.1, Manish Indl. Est. No.1, Vasai (East),
Palghar- 401 208

Place: Mumbai Date: 30.06.2023

PUBLIC NOTICE

Notice is hereby given in general public at large
that my clients MR. MANOJ PRITAMDAS
HINGORANI & MR. DILIP PRITAMDAS
HINGORANI, intend to sale their ownership
rights, title and interest of the Shop No. 9, Sai
Mansarovar CHS Ltd., Satya Nagar, Borivali
(West), Mumbai - 400 092, admeasuring about
220 sg. ft carpet area and more particularly
described in the schedule herein under to MRS.
SHASHIKALA PRAJAPATI, MRS. SURJIDEVI
B. PRAJAPATI & MR. KISHANCHANDRA B.
PRAJAPATI. That an original registered
Agreement for Sale, dated 31" January, 1992,
made and entered into between, MR. SATYA
NARAYAN MALPANI trading in name of M/S.
GOPAL CONSTRUCTIONS, (THE PROMOTER /
BUILDER) and MRS. RENU KISHANCHAND
BHAVNANI & SMT. LAXMIBAI METHARAM
BHAVNANI [THE PURCHASERS] vide
registered document No. P/1661/1992 dated
31/01/1992 and thereafter, MRS. RENU
KISHANCHAND BHAVNANI expired on
29/4/1998 & SMT. LAXMIBAI METHARAM
BHAVNANI expired on 20/10/1997, and by
nomination, indemnity bond, affidavit and will
executed by the deceased, on that basis the
Society had been transferred all the rights, title
and interest of the deceased in respect of Shop
No. 9, in the name of MR. KISHANCHAND
METHARAM  BHAVNANI and thereafter,
Agreement for Sale, dated 7" September, 2005,
made and entered into between, MR.
KISHANCHAND METHARAM BHAVNANI
(Transferor) and MR. MANOJ PRITAMDAS
HINGORANI & MR. DILIP PRITAMDAS
HINGORANI (Transferees) and the said
Agreement for Sale dated 7" September, 2005
is not registered before Sub-Registrar of
Assurance, but, stamp duty paid under
Adjudication before Collector of Stamps,
Borivali, dated 19" June, 2023.
1, therefore hereby call upon the public at large,
that if any person(s) has /have any right, title,
interest, claim/s by way of sale, gift, lease, sub-
lease, inheritance, exchange, mortgage
(equitable or otherwise), charge, lien, trust,
possession, easement, leave and license,
heirship, agreement, maintenance, family
arrangement, attachment, succession or any
decree, order or award passed by court of law,
contracts, any arrangement or otherwise
howsoever are hereby required to make the
same known in writing along with supporting
documentary, evidence, to the undersigned,
within 15 (fifteen) days from the date of
publication of this Notice, failing which such
claim or objection, if any, will be deemed to have
been waived or abandoned and not binding on
my clients and my clients may proceed on the
basis of the title of the scheduled property as
marketable and free from all encumbrances and
proceed for further process of transfer in the
name of purchasers MRS. SHASHIKALA
PRAJAPATI, MRS. SURJIDEVI B. PRAJAPATI
& MR. KISHANCHANDRA B. PRAJAPATI.
The Schedule referred to hereinabove:
(Description of the Property)
All that piece and parcel of Shop No. 9, Sai
Mansarovar CHS Ltd., Satya Nagar, Borivali
(West), Mumbai - 400 092, admeasuring about
220 sq. ftcarpetarealying on all those pieces or
parcels of land bearing having C.T.S No. 2 (B) of
Village Kandivali, Taluka Borivali, in the
Registration District and Sub-District of
Bombay Suburban alongwith five fully paid up
shares of the face value of Rs. 50/- each
Bearing Nos. 211 to 215 (both inclusive) under
Share Certificate No. 43 issued by SAl
MANSAROVAR CHSLTD.
Dated this 30" day of June, 2023.
Sd/-
SHRI. DEEPAK N. RANE
Advocate & Legal Consultant
216, 2" Floor, Diplaxmi CHS Ltd.,
Opp. B.L.T Chawl No. 25, M. G. Road,
Agripada, Mumbai - 400 011

Head Office: Level-3, Wockhardt Towers, East Wing C-2 Block, Bandra Kurla Complex, Bandra (East), Mumbai 400 051;
Tel: 022 4241 0400, 022 4060 3100 ; Website: http://www.shriramfinance.in Registered Off.: Sri Towers, Plot No.14A,
South Phase Industrial Estate, Guindy, Chennai 600 032. Branch Off: No 24 BB, First Floor, Arena Square, Sector- B,

Slice No. 5, Scheme No. 78, A.B. Road, Opposite Shalimar Toenship, Indore, MP- 452001

T LR LI IGETIC)] AUCTION NOTICE FOR SALE OF IMMOVABLE PROPERTIES

NOTE: It is informed that “SHRIRAM CITY UNION FINANCE LIMITED” has been amalgamated with “SHRIRAM TRANSPORT FINANCE LIMITED” as per
order of NCLT, Chennai. Subsequently the name of “SHRIRAM TRANSPORT FINANCE LIMITED” was changed as “SHRIRAM FINANCE LIMITED” with
effectfrom 30.11.2022 vide Certificate of Incorporation pursuant to change of name dated 30-11-2022.

E-Auction Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 read with provision to Rule 8 (6) of the Security Interest Enforcement Rules, 2002.
Notice is hereby given to public in general and in particular to the Borrower/s and Guarantor/s that the below described immovable properties mortgaged/
charged to the Shriram Finance Limited. The physical possession of which have been taken by the Authorized Officer of Shriram Finance Limited (Earlier known as
Shriram City Union Finance Limited) will be sold on “As is where is', “As is what is”, and “Whatever there is” basis in e-auction on 07/08/2023 between 11
AM to 1 PM for recovery of the balance due to the Shriram Finance Limited from the Borrower/s and Guarantor/s, as mentioned in the table, Details of the
Borrower/s and Guarantor/s, amount due, short description of the immovable property and encumbrances known thereon, possession type, reserve price and
earnestmoney depositand increment are also given as:

Name of Borrowers/
Co-Borrowers/

Date & Amount
of 13(2)

Description
of Property

Reserve Price
(Rs.) &

Earnest Money
Deposit Details

Date &| Contact Person
Time of| and Inspection

Guarantors/Mortgagers Demand Notice Bid Increment (EMD) Details. | Auction date
Mr. ARJUNLAL PEMJI Rs. 31,37,352 /- Shop No-1, On the Rs. 57,60,000/-Rupees |EMD amount to be | 07th Debjyoti
SUTHAR (Borrower ) (Rupees Thirty Ground Floor, Fifty Seven Lakhs Sixty | deposited by way of | Aug. | 9874702021
Shop No 01, Ground One Lakh Thirty | admeasuring 288 sq.ft. thousand Only) RTGS/ NEFT to the | 2923
Floor, Radha Seven Thousand built-up area i.e. ;Ce?]%zgé ’ dﬁ;?;:rs] Property
Vallabh,Village Navghar, Three Hundred 26.76sg.mirs in the Bid Increment: below Time: |
Bhayandar (East), Taluka ‘:)“dl Fifty Two building known as Rs.20,000/- (Rupees | _ 11.00 n;pl:c.lon
and Dist.Thane-400115 Arbi':r‘;)l ey | PADHAVALLABH on Twenty Thousand g?fa""”rL‘?f Sthz’am am.to| DA

amount award | 'and bearing old survey Only)and in such nance Limite 01.00 | 27th July,
Mrs. RUPIBAI ARJUNLAL | o e no29, Hissa No 10, multiples BANK NAME- AXIS | pm. 2023
SUTHAR. (Co- 0/07/2021 with situate at Village BANKLIMITED Time 11.00
borrower/Gurantor ) further interest Navghar, + |BRANCH- DR. a.m. to 02.00
X Earnest Money Deposit A :
Shop No 01, Ground and charges at the | Bhayandar(East), Taluka (EMD) (Rs) ’ RADHAKRISHNAN p.m.
Floor, Radha contractual rate | and dist. Thane-400115 Rs.5 76.00 SALAI, MYLAPORE,
Vallabh,Village Navghar, with other cost (R eels ;:iv; Lakis CHENNAI
Bhayandar(East), Taluka and expenses as Boundaries as per Seve‘:ﬂ Six thousand BANK ACCOUNT
and Dist.Thane-400115 per terms and technical report:- v NO- Current
_ conditions of the North: Ooen P! Only) Account No .
Date of Possession & above mentioned orth: Open Plot 006010200067449
P Loan agreements | South: -90 Feet Road Last Date for FSC CODE-
13th June 2023 for East: -Vandana Building Submission of EMD: | UTIB0000006
Physical Possession Loan Account No. | West:- Gajanan Paradise | gy August , 2023 Time
Encumbrances known | | ¢pppRTF1809060 Building.. 10.00 2.m. to 05.00 p.m
Not Known 016 DR DR

Place : Mumbai
Date : 30-06-2023

STATUTARY 30 DAYS NOTICE UNDER RULE 8 (6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002
The borrower/mortgagors/guarantors are hereby notified to pay the sum as mentioned above along with up to dated interest and ancillary expenses before
the date of e-auctioni.e. 07/08/2023, failing which the property will be auctioned/sold and balance dues, if any, will be recovered with interest and cost.

The Authorised Officer reserves the right to reject any or all bids without furnishing any further reasons. The online auction will be conducted on website
(https://www.disposalhub.com) of our auction agency NEXXEN SOLUTION PVT. LTD. and for the place of Tender Submission/ for obtaining the bid form /
Tender open & Auction, please visit the website https://www.disposalhub.com and for detailed terms and conditions of the sale please refer to the link
htp://www.shriramfinance.in/auction provided in the Shriram Finance Limited website.

Sd/- Authorised Officer
Shriram Finance Limited
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PUE NOTICE
Under the Instructions of my clients, the

public notice is given at large that my
clients (1)Mr. Rajesh Sharma & (2) Mr.
Rishi Dev are residing at House No. 134,
Navnirman Janata Colony, Jalandhar,
Punjab- 144008 and are intending to
jointly purchase a flat premises bearing
FLAT NO. 401 admeasuring 759 sq. ft.
Carpet Area on 4th HABITABLE FLOOR
in "TOWER-1" of "AURIS SERENITY"
situated at GURIYA PADA, LINK ROAD,
MALAD (WEST), MUMBAI 400 064,
Borivali (East), Mumbai- 400066 from (1)
Mrs. Juhi Ravindranath and (2) Mr.
Naresh Perumpilavil Ravindranath.
Whereas (1) Mrs. Juhi Ravindranath and
(2) Mr. Naresh Perumpilavil Ravindranath
have jointly purchased the said flat from
Transcon-Sheth Creators Pvt. Ltd. by way
of Agreement for Sale dated 26.10.2016,
registered on 07.01.2017 vide Regd. No.
BRL-3/120/2017 registered before Sub-
Registrar of Assurances, Borivali-3,
Mumbai Suburban District and the
housing society namely AURIS
SERENITY TOWER 1 CHS Ltd. has not
issued a Share Certificate in respect of
the said flat, therefore this public notice for
calling objectionsin genre.

Any person/s having claim, right, title or
interest of any nature whatsoever in the
above said flat and with regard to
aforesaid mortgage, by gift, lease,
inheritance, exchange, mortgage, charge,
lien, trust, possession, easement,
attachment or otherwise howsoever
should intimate their objections, if any in
writing within 14 days from the publication
of this notice to failing which, the claim of
the such person/s, if any, will deemed to
have been waived and/or abandoned for
allintents and purpose.

Sd/-
ADITYA B. SABALE, Advocate High Court
Office : 57A, Ajanta Square, Market Lane,
Next to Borivali Court, Borivali (W), Mumbai- 400 092.
Date : 30/06/2023 Place : Mumbai

PUBLIC NOTICE

Notice is hereby given that residential
premises bearing Flat No. E-6
admeasuring area about 400 Sq. Ft.
(Carpet) on 1% Floor in “E” Wing of
the Building known as “ISHWAR
NAGAR” now the registered society
known as “ISHWAR NAGAR CO-
OPERATIVE HOUSING SOCIETY
LIMITED” situated at L.B.S. Marg,
Bhandup (West), Mumbai- 400 078,
originally owned by Late SHRI
LAXMINARAYAN N. PRABHU and
he was gifted said flat to his wife Late
SMT. INDIRA L. PRABHU and she
was expired on 1" July, 1988, and
thereafter said flat was transmitted
in favour of MR. GURUDUTT L.
PRABHU and he was unmarried
expired on 14" January, 2023. On
behalf of my clients, 1) MRS.
SUSHMA SATEESH NAYAK nee
MISS SUSHMA LAXMINARAYAN
PRABHU, 2) MR. DAMODAR
LAXMINARAYAN PRABHU, 3) MRS.
BHARTI VISHWANATH BHAT nee
MISS BHARTI LAXMINARAYAN
PRABHU, 4) MRS. VIJAYA B.
BHANDARKAR nee MISS VIJAYA
LAXMINARAYAN PRABHU AND 5)
MRS. VASUDHA D. KAMATH nee
MISS VASUDHA LAXMINARAYAN
PRABHU the children/brother/sisters
of deceased, me the undersigned
advocate hereby invites claims or
objections from other heir/s or
claimant/s or objector/s for the
transfer of the shares and interest of
the deceased members in the said
flat within a period of 15 days from
the publication of this notice, with
copies of proofs to support the claim/
objection. If no claims/objections are
received within the period prescribed
above, my clients shall be at the
liberty to deal with the shares and
interest of the deceased member in
the manner they deem fit.
Mumbai,
dated this 30th day of June, 2023.
Sd/-
Bhakti Bhate,
(Advocate)
Shop No. 3/16, Sadan Wadi, Near
Bhandup Police Station, Lake Road,
Bhandup (West), Mumbai- 400 078.,
(E-Mail sablawserve@gmail.com
Mob. No. 91-9892304472/9833734207)

PUBLIC NOTICE

NOTICE is hereby given that MrMOHAMMED
ISHQUE HUSAIN SHIAKH the Joint owner of Shop
No.6, Ground Floor, Om Shanti Sadan Co-Op.Hsg.
Soc. Ltd., Uttan Road, Near Rai Bus Stand,
Bhayandar (W), Dist. Thane, and also member of the
society & hold Share Certificate No.9, Dist.No.156 to
160, hereinafter referred to as the SAID SHOP &
SAID SHARES. And that Mr. MOHAMMED ISHQUE
HUSAIN SHIAKH expired on 9.2.2022. And my client
MRS.NAJMUNNISA MOHD.ISHAQUE SHAIKH
entitled to the said Shop & said Shares as legal heir of
Mr.MOHAMMED ISHQUE HUSAIN SHIAKH. And
my client intend to apply to the society to transfer the
said Shares & the said Shop in her favor, in this
respect all persons including heirs, claimants,
objector claiming any right, title or interest as legal
heirs, or by way of sale, gift, lien, mortgage,
whatsoever are hereby required to make the same
known to the undersigned along with documents,
agreement etc., at his office at S-6, Komal Tower,
Patel Nagar, Station Road, Bhayandar (W), within 15
days from the date hereof, failing which my clients will
apply to the said society as legal heirs for transfer of
the said shares and said Shop, and no claims
whatsoever shall be entertained thereafter.

Date: 30/06/2023 ANIL B.TRIVEDI

ADVOCATE, HIGH COURT (MUMBAI)
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Housing Society Limited”,

PUBLIC NOTICE

Mr. Vinay Agrahari, Mr. Vijay Kumar Agrahari and Kamlaprasad intend to
purchase Shop No.2, admeasuring 183 sq.ft.,
balconies), on Ground Floor, Wing A, “Radha Residency Il Co-operative
Survey No.146/1 & 147/1, Village Asade,

built up area (include

Golvadi, Taluka Kalyan, Thane-421306, Share Certificate No.46 (said
Property) From its present owner Mrs. Hemlata Dhanji Thakkar who
became owner of the property upon demise of Dhanjibhai Tokarshi Thakker
and shares were transferred to his nominee Mrs. Hemlata Dhaniji Thakkar,
upon no objection from Mr. Kirit Dhanji Thakkar, Mr. Harsad Dhanji Thakkar,
Mr. Ashvin Dhanji Thakkar.

All the person/authorities having any claim, right, title or interest of any
nature on the said property and its shares by way of any claims, heirship,
succession, inheritance, rights, shares, title, interest, amounts, lien etc, are
required to make the same known in writing within 14 Days from the
publication to hrm@xpresslegal.in failing which, the claim of such
person/s, if any, will deemed to have been waived and/or abandoned for all
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